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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 26th February, 2019
No. 18-HLA of 2019/22/4162.— The Haryana Right to Service (Amendment) Bill, 2019, is

hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 18- HLA of 2019.

THE HARYANA RIGHT TO SERVICE (AMENDMENT) BILL, 2019
A
BILL
further to amend the Haryana Right to Service Act, 2014.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows :-

1. This Act may be called the Haryana Right to Service (Amendment) Act, 2019. Short title.

2. For sub-section (4) of section 15 of the Haryana Right to Service Act, 2014, the following Amendment of

sub-section shall be substituted, namely:- ;f:;;‘;rr‘l; i‘c’tf 4o

“(4)The salary, allowances and perks of the Chief Commissioner and the 2014.
Commissioners shall be such, as admissible to the Chief Secretary to Government, Haryana and the
Principal Secretary to Government, Haryana respectively minus pension already drawn for the
previous service, if any. No additional pension or death-cum-retirement gratuity shall be admissible
for the period of qualifying service in any commission or authority, if the Chief Commissioner or
the Commissioner is already a pensioner of any Government.”.
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STATEMENT OF OBJECTS AND REASONS

Government has decided that no Chairperson/Member of a State Commission/Authority, whether Constitutional
or Statutory should be allowed salary over and above the same admissible to Chief Secretary/Principal Secretary to
Government, Haryana minus pension for the previous service already drawn, if any. All other allowances and perks
must also not exceed those of Chief Secretary/Principal Secretary, as the case may be.

No additional person or DCRG shall be admissible for the period of qualifying service in any
Commission/Authority if the Chairperson/Member is already a pensioner of any Government.

Where no pension is being drawn by a person before his appointment as Chairperson/Member, he will be entitled
to monthly pension of qualifying service which will be regulated under the rules applicable to Chief Secretary/Principal
Secretary, as the case may be. If a person while working as a Member is appointed as a Chairman of a Commission, his
total qualifying service in the Commission and last pay drawn in the Commission shall be taken into account for the
purpose of calculation of pension. As regards DCRG, the same shall also be admissible equal to Chief Secretary or
Principal Secretary, as the case may be, on the basis of last pay drawn and length of qualifying service. The condition
of minimum five years qualifying service for the purpose of pension and five years for the purpose of DCRG should
not be applicable.

All other Constitutional/Statutory Commissions or Authorities of Haryana where the pay, allowances, perks are
being drawn over and above those of Chief Secretary/Principal Secretary as the case may be, the same be got revised
accordingly whether through a change in Statute or executive instructions, as may be necessary, even if, this requires
making a reference to Govt. of India.

At present there is following provision in the Act:-

The salaries and allowances payable to and other terms and conditions of Service of the Chief Commissioner
and the Commissioners shall be the same as those of the State Chief Information Commissioner and the State
Information Commissioners, respectively as laid down in sub-section (5) of section 16 of the Right to Information
Act,2005 (Central Act 22 of 2005).

Accordingly, in order to implement the above decision the Haryana Right to Service (Amendment) Bill, 2019 is
being introduced in the State Legislature for approval.

Hence, this Bill.

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 26th February, 2019. Secretary.
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S AT HRN BT fagRor

AR 7 oia foram g f6 s smanT / wifdaexor & )y Y sreger /dewy darg 98 dTfaunfae ar dunfae
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Bl HCTHR U AP Id9 B AT 1 &l SIRAT | 3= |1 9l iR Fiaem N gz |fda /g afea, St of
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If 3eet /e Ugel ¥ B fhdl WRBR & UeeR g, af fodl +ft T / uiferswor # &1 7€ Jar & forg
BIs ¥ ffaRad UM a1 g Ya Harght J=gel IgAd el &I STgT |
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IS Gl D AT AR AN H yrd fhy 7Y 3ifom Iaq7 B U B A0 & YA @ fou s
SITQT | S Iae T 3fed Hal $I AdY & AER W JJ T4 AAI-gRT J=gel & daeg § Je&7 |qied /U=
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FRIBRT 29, ST 9T MITIF BT, BRA 81, 9ol 8, SUD oy IR TRBR I ¥ B Pl FIIIHdT & |

aaar d sifafs § frafaRed graums 8-
R AT TAT AT DT YHIAFANT I MR A AT a1 & 3 {awe= TN 20 qgl Bl i e

BT AMBR AR, 2005 (2005 BT BRI FETRE 22), B GRT 16 B IU—GRT (5) H HAA: oA G G
IR AT T AT MYt & folg s Ia 2 |

TSR, IWiad 971 ST ] a1 & forg eRamn Jar &1 Af¥eR (Fes) fOEr®, 2019 T3 Qe
# orgHreT & fog Uer BT o jET 7 |
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AR T,
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